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Sub: Fillihg up of 09 (rinc) posts of Judiciol lll.nbcr ond 06 (six) posrs of T,.prrnicol

ilembcrs in th. Nqtionol Cornpony Law Tribunol (NCLT) - iwltlngibtrline
opplcorrons for.

Sir,
I om di.ecied to stote fhot online opplicotions (ovoiloble oh portol

https://opptrbrnembennco.gw.in) ore inviled for lhe 09 (nine) post of Judiciol Members

ond 06 (six) posts of Technicql ,{ehbers, Nlotionol Conpony Low Tribunol (NCLT) cohstituted
uhder Section 408 of lhe Componies Act, 20[3. The number of vocancies ore tentotive ond

mdy decreose or increose without prior hotice.

2. The selected condidotat wrll be required to serve ot orry of the olreody cohslituted
NCLT benches or benches to be consfituted in future in differeni ports of the counlry in o

phosed nonne. with All fndio tronsfer llobility os per ovoilqbility of the vocancies/exigehcies

3. Qtrdlificotions for Judiciol enber: As per the provisions of section 409(2) of rhe
conponies Acl, 2O13, o person shdll nol be gudlified for oppointment os Judiciol ,rlehbpr
lnless he/she.-
(o) is, or has be€h, o iudge of a High Coutt, o?

(b) is, or hos beeh, o District Judge for ot leost five yeors, or
(c) hor, for ot leost leh years been on odvocole of o court.

Explonation - For lhe purposas of clouse (c), in computing the period durirg which o

person hds beeh oh odvocote of o court, there sholl be included ony period during which
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th€ persoh hos held ju diciol otlice ot lh. of fic€ of o nember of o tribunol or ony post,

unde. the Uhion or o stofe, reguiring spe.iol knowledge of low after he be.one oa

odvocote.

Quolificotions for Tcchnlcol Menbe.i As per the provision of Sectioh 409 (3) of fhe
Cornpanies Acl 2013 os ohended by componies (Amendm€nt) Act,2017, o person sholl not
be quolified for oppointmcnt os o Techhicdl Menber unless helshe-

(o) hos, for ot l€ost fifteen yeors been q nenber of the Indion Corporote Low Service

or fndion Legol Service ond hos been holdihg the ronk of Secretory or Additionol

Sectetory lo lhe Gov€rnment of Indio: or
(b) is, or hos been in proctice os q cho.te.ed occounlonl for ot leosl filleery?ats: ot
(c) rs, or hos been, in proctice os o cost dccoqnront for ot leosl fifteen yearsj or
(d) is, or hos been, in proctic€ os q compcny secretory for ot leosl fif+een yeorsj or
(e) is o person of proven obility, integrity ond stondihg hoving speciol knowledge ohd

p.ofessionol expetience, of not less thon fifteen yeors, ih industriol finonce,
indusfriol nonogemenf, industriol re.ohstauction, investment, occountdcy: or

(f) .is, or hos beer., fot ol ledst five yeors, o presjding officer of o Lobour court,
Tribunql or Nolional Tribuhol cohstituted under the fndustriol Disputes Act, 1947
(t4 ot 1947).

4. A person shcll not be eligible for oppointment os Mernber unless helshe hos completed
the oqe of 50 (fiftv vcqrsl t&ction 413(21 of Comoonies Act 20131 os on the lost dole
of rec€ipl of ohlih€ opplicotioh.

5. Te,hs of Appoinlrneht: The Member(s) will drqw poy in the poy level ol 15 os per Vh
Centrcl Poy Cotnhrssion plus ollowonces os odrnissible. Poy p.oteafion is ovoiloble for
opplicohts, serving or retired (Govertunent officer or Choirnon, Vice-choirlnon, Presidenl,
Vice-President, Presidiag ollicer, Member of o Tribuhol, Appellote Tribunol or on outhority,
or o Jldge of High Coutt), who ote/werc inhigher pqy scol€, inchding opex scole in 6ovt. of
Indio. The pay scole ond other service conditions would be governed by Notionol Conpory
Low Tribunal (Solories ohd Allowonces ond other t€rhs ond conditions of setvice of lhe
President ond other Memb€rs) Rules, 2015. A copy of the rules is olso ovoilable on the
website of the Mrnislty of Cotpoftte Afloits. A pe.son sel*led, if qlieody in oovernhenl
s€rvice, moy retoih his/her lien with his/her porent codre or Ministry or Deporhent. os
the cose tnoy be, while holding office o9 such for o period not exceeding one yeor.

6. Affer joihing os o Member in the Tribunol, if ory Metnber wishes to opply for other
ossignments in chy orgonlzotion/post, hrs/her opplicofion will be considered for forwording \
to thof ossignmeht only ofler completion of two yeors of service os Mehber NCLT.

7. Every /tr{ember sholl hold office for o penod of frve yedrs fron the dote on which

helshe enters upon his/her office, but sholl be eligible for re-oppoinfment forqrlother terrn
of 5 yeqrs. Ihe term of oppointheht is, however, subject lo the moxinun dge limil of sixty-
f ive yeoft.
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8. Seleci€d condidofas will be required to produce o hedicol fitness certificdfe before
joining.

9, Atiplicotions of persons working in C//utl/Governmenl Service/Public .seator

Und€rloking/ofher orgoiizotions should be fo.worded through proper chonnel wifhin 10

doys from the closing dote of online opplicofion. The forwording outhorities shotrld olso

certify (in the formot given in Annexure of fhe ohline opplicofion) lhat fhe ehtries in the
opplicotion hove beet verilied from the records ond found correct, qnd lhql no

disciplinory/vigilonce ptu.eedings ate eithet perding or contenploted ogoinsf the applicont
ond thot no hojor/ninor penolties hove been imposed on +he officer during the lost ten
years. The forwording outhorilies should enclose the up-to-dqte Cohfidehtiol Report
Dossiers of the applicoht for the lost frve yedrs,

10. Interested p€rsons ote odvised to visif lhe portdl
https://opptrbnenbermco.gov. in, in order fo subtnit online opplicolioh from 1O.0O Atl of
15-1O.2021. The detoiled instructioh for filllng up the opplicotion forh online ore ovoiloble
on the portol (under'Instruction for opplying online' heoding). All requisite ond relevqhl
documents need lo be uplooded online while filling up of opplicotion. Lost dote for submitting
online opplicotion is 1?.11-?O2l ot 05:30 Pl .

11. Print out of the opplicotions oftcr'flnol submission or online portol duly
conplet.d, ond signed olorBwlth copies of uplooded docunenfs, ond through pnoper
chonnel (occomponied by o cerlificole by th. prcsenf employer in Annexuri), whercv.r
opplicoble, should rcoch Shri Riozul Hoqu., Und.r S"crletory, llinistry of Corporote
Affoirs, Roon No 526, /4'Wing, 5m floo., Shoshi thowon, New Delhi-11@Ol lqtest
by 05:30 Prrl of 22.11.2021.

Yours foithfully,

(u^\"%.'t
(RBesft)fyogi)

' Di.ector

Copy to

l. Under secretory, Ad.If scction, MCA for circulqtion olnong eligible ICLS Officers
2. Technicol Direcfor, NIC, MCA with the r€{uest to uplood fhe voconcy circulor on lhe

portol.
3. Technicol Director, NIC, DoPT with the re4u€st fo uplood the voconcy circulor on the

DoPT5 websile.
4. E governonce Cell, ,,linistry of Corpordle Affoirs with the reguest to uplood lhe

voconc) circulor on lhe website of the ilinist.y.
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No. / Estt. (Misc. )/01 /2014/ 3385 Date: 281(ol 202l

Copy forwarded fottowing for information'

1. Hon'bte sitting Judges of RHC, Jodhpur through P'S'

2. Registrar (Ad;n.),RHCB, JaiPur with the requelt to. circulate it-- 
amingst att the iion'Ute Judges sitting at RHCB, JaiPur through

their PS.
3. Hon'bte Judges who have retired in the last one year'

4. Att the Judiciat Officers (DJ) Cadre who are going to retire on or

before 31.10.2022.
Comouter cett, RHC, JodhPur to uPtoad it on we

High Court and E'maiL to retired Hon'bte Judges'
bsite of Rajasthan
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Annexure

(Certlficale to be furnished by the Employer/Head of ot icerForwarding
authority)

Certified that the particulars fumished by and application
No are correct and he/she possesses educational qualitications and
oxperience mentioned in vacancy circular. lt is also certified that-

(i) There is no vigilance or dlsciplinary case pending/conlemplated against Sh
/smt. --__----

(iD His/her integrity i8 cenified.

His/her CFyAPAR dossier rn original is enclosed/photocopies of th6
ACRS/APAR for the last five years duly attested by an ofiicer of the rank of
Under Secretary to the Govt. of lndia or above, are enclosed.

"No major/minor penalty has been imposed on him/her during the last ten
years "

A list of major/minor penalties imposed on hirn/her lastten years is enclosed.

(iv)

(v)

(iiD

Name and Designation------------

Signature-------

Tel. No.---------------
Offce Seal

Place:

Date:

List of enclosures;

1.

2.

3.

4.

5.

(Strike out which is not applrcable )
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